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Tribunal's Order Dated: 10.1.1990

Tﬁe epplicant's advocate is not present but it is
not necéésary to hear him,
2. By order dated 22.11.1989 we had directed the
respondéﬁts not to implement the order of eviction of the
applicanﬁ from Government quarter in his possession till ‘ .
7.12.1989, By oxder passed on 6.12,1989 ue directed that
the respéédents may conclude the eviction proceedings started }
against the applicant,but they shall not implement the final -
order uiﬂhout the permission oé this Tribunal. The applicant
has nou fﬁled C.P.No. 2/89 for taking action against the
respondents for committing.brea&h of this order. Along with
1_the petition he has produced a copy of the corder dated 4.12.1989
passed byhthe Estate Officer under Section 5 (1) of the Public
Premises (Eviction of Unauthorised Occupants) Act, 1971 directing’
zthe applican£ to vacate andideliver vacant and peaceful possess-
ion of the quarter in his possession within 15 days from the

‘date of issue of the order. He is Further informed that on

e

his failure to comply with the order within the stipulated

pericd, he and other persons;uill be evicted from the premises

o

by the use of force if raquifed, and with the help of police.

in view of £he orders passedfby us, the respondents will not {
Ee entitledtto implement this order. Hence, we direct that

the respcndénts shall not implement thi order dated 4.12.1989‘
passed by thé Estate Officer till the dzgposal of this

PA application.’ C.P.No. 2/90 is dispcsed of.

3. ReSpoﬁdents are already asked to file the reply on

24,1,1990 before the Registrar, that date Stands.

-

(M.Y.Priolkar)

Member (A) | Member (3J)
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Date ¢ 24/1/1990.

Mr,D.V.Gangal,Advocate appears
for the applicant.

Mr,ReKsShetty,Counsel appears
for the Respondents. He has filed
his note of appearance which is

taken on record, He has filed reply,
today uwhich is taken on record and

has served a copy of the same on the'

Advocate for the applicant Shri
Gangal,

o Since the reply has been filed

| the matter can go to Sine-die list°
Houeuer the Honl!ble Tribuna} has ,

' directed by order dtd.6.,12, 1989/that
the respondents to dlspéSe of the
appeal dated 31,3,1989 preferred by
the applicant as far as possible

b within three wik mrmksx months from
the date of réceipt of a copy of
this order, The order dtd.6.,12,1989
of the Tribunal is served on the
Respondents on 19,12.1989,

Place this matter before the
Tribunal for directions on 21-=3=90,

No notice to either side.
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